
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 533/:)3 itI'i Lt/441/3 
13A 

DATE OF DECISION 

LPathoO, 	Petitioner 

u.0 	 :.Trivecj Advocate for the Petitioner(s) 

Versus 

acn or 
	

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	 ; Vico Chairn n 

The Hon'ble Mr. i.:.. 	 ; i1ew.bor ..i-,) 

Whether Reporters of local papers may be allowed to see the Judgement 

To be referred to the Reporter or not ? 	 \ 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



Shr.i Iahesh Nagjihhai. RathocL 
ilshihuS 

2 Gai]dadi. ilot, 
Rajkot. 	 Applicant 
(,avoate ;vir. oeR.Chaudhary 

Ir.i..Trivedi) 

Vcrs us 

The Chairman, 
Railway Recruitment Board, 
1st Floor, 
.ter Gauge, Rly.dtat:ion 3uilhing, 

002. 

T1e Ohion of India 
TIrough the General 2nagar, 
OIurchgate, Bombay. 

The J1V1SIOfldi Railway Aarlagcr, 
sterri Railway, Baroaa. 	 : Respondents 

civoata: 	. nil .(otnarj) 
ORAL OFUJBR 

w i t h 

t• i)Ji/l)4 

Per: ton 'ble 14r. N.J.Patel 	 : Vice Chairman 

IV 

The alicant was selected tar recruitment to tfe 

post OL ss istant .tation Jaster, but t  on mectical examination 

it wa founct that he was suffering from colour blindness 

as 	evijent from the communication 	 by 

Mr.Kohari from j4) 	 cay at thich is taken 

on red) and ,thereforo, be is not recruited to the ost 

of Ai4. On behalf of the alicdnt i1r.Trivedi states 

that tflere are instructions 1ssud by the Railway Board 

requiing the General 1anaer to consider the case of 

s uch 	sons for appointment to any other suitable post. 

If 	aalicant mi:jkes a representation to the General 

seeking recruitment to Jfly other suitable post 

. . 3. . 



: 3 : 

citing the instructions o1: the. Railway Board on the 

oo4t, the General Manager is directed to consider the 

apcicant's representation on merit and to decide the 

same in accordance with the instructionsif any, on the 

subect within a period of three months from the date of 

recipt of rcpresentstion by him and to counicate his 

decision to the applicant within a period of 15 days 

oftr its being taken. In view of this direction, 

Ar.Trivedi seeks permission to withdraw the present 
as 

0.4 	Permission granted. O.. stands disposed o1:withdresrn 
No Qrdr as to costs. 

(V.iadhakrishnan) 
i'Iember () 

11../441/93 does not survive. 

(N .3. 	1) 
Vice Chairman 

 


